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MR. CHAIRMAN: Hon. Members, if the House agrees, the remaining discussion on
the working of the Ministry of Housing and Urban Affairs will be resumed at 1.00 p.m.
tomorrow.

SOME HON. MEMBERS: Yes, Sir.

MR. CHAIRMAN: Hon. Members, we had taken up permitted Special Mentions
earlier in the day. All Members up to SI.No. 31, except the hon. Member at SI. No. 9
who was absent, had made their respective Special Mentions. | will now call the
remaining Members starting with serial number 32. Shri Mithlesh Kumar.

SPECIAL MENTIONS - Contd.

Demand for Mailani-Farrukhabad new railway line project
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Demand for directions for mandatory display of the Preamble of Constitution of India
in all the Government institutions

SHRI NEERAJ DANGI (Rajasthan): Sir, the Government of India has mandated the
display of Mahatma Gandhi's portrait in all Government offices, public institutions and
courts, as a mark of respect and to inspire citizens. All Government institutions have
been directed to display Dr. Ambedkar's portrait also, recognizing his contributions to
social justice, equality and the Constitution of India. This mandate is based on
Supreme Court directives and various Government notifications and circulars from
2013 to 2019. Compulsory displaying these portraits serves as a reminder of their
contributions to India's freedom, social justice and constitutional values.

In year 2019, the Supreme Court directed all educational institutions to display
the Preamble of the Constitution of India in their premises. Displaying the Preamble
acknowledges its significance as an integral part of the Constitution and India's
governance framework. Like all schools and educational institutions, all Government
institutions should also display the Preamble prominently, fostering a sense of
national unity, values and constitutional responsibility. The display of Preamble of the
Constitution of India in all Government institutions will: firstly, promote national
integration, reflecting the country's commitment to sovereignty, socialism, secularism
and democracy; secondly, embody the fundamental values and principles enshrined
in the Constitution, serving as a reminder to public servants; thirdly, inspire and
educate citizens about India's constitutional heritage and core values; fourthly,
symbolize the national pride and identity, reflecting the country's history, philosophy
and aspirations.

Therefore, Sir, | urge the Government of India to issue appropriate direction to
all Government institutions for mandatory displaying the Preamble of the Constitution
of India in their premises. Thank you.
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